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w INTRCDUCTION 

I Nafe Smgt Jundla Cbauperson of the Comnuttee on the Welfare of Scheduled 

Castes Scheduled Tribes and Backward Classes having been authonised by the Commuittee 

पा this behalf present this report on the reservation/representation of Scheduled Castes 

Scheduled Tribes and Backward Classes mn the Labour Department Industnies Department 

Haryana Tourism Corporation Ltd Haryana State Pollution Control Board Haryana 

Backward Classes and Economically Weaker Section Kalyan Nigam Ltd Panchayat 

Department Irmgation Department and Forest Department and the action taken by the 

Govemment on the recommendations contamed प्रा Twenty Fifth Report of the Commuttee 

on the Welfare of Scheduled Castes Scheduled Tribes and Backward Classes 

The Commuttee examned the Admmstrative Secretanes of various Departments 

referred to प्रा the report Accordingly the report 15 based on the rephes furnished by (he 

departments/Autonomous Bodies explanations and clanfications recewved during 

deliberations and further observations/recommendations made by the Comnuttee प्रा this 

behalf The paragraphs/recommendations which have not been mcluded m ths report 

have been dropped by the Commuttee after fully satisfymg themselves Abnef record of 

the proceedings of each meeting has been kept separately एप the Haryana Vidhan Sabha 

Secretanat 

The Commuttee wish to express thewr thanks to the Admnistrative Secretaries of 

various Departments referred to पा the report and their representatives who appeared 

before फिट Commuttee for oral exammation पा regard to the reservation/representation of 

Scheduled Castes Scheduled Tribes and Backward Classes पा फिट respective Department/ 

Autonomous Body 

The Comnuttee are also thankfi1l for the whole hearted and unstinted co operation 

_ extended by the Secretary/Deputy Secretary and his staff 

~Dated Chandigarh the NAFE SINGH JUNDLA 

26th February 2002 CHAIRPERSON 

(1)
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REPORT 

The Commuttee on the Welfare of Scheduled Castes Scheduled Tribes and Backward 

Classes for the year 2001-2002 was constituted on 3rd April, 2001 as a resutt of the motion 

passed by the Haryana Vidhan Sabha i 1ts sitting held on 14th March 2001 authonsing 

the Hon'ble Speaker to nominate’the Members of the Commuttee and also appoint the 

Chawperson of said Commuttee 

Shri Nafe Smgh Jundla, a Member of the Commuttee was appomted Chairperson 

of the Cornmuttee by the Hon'ble Speaker on 3rd Apnl 2001 

The Commutee held 52 sittings till the date of finalisation of the Report 

In the first meetmg of the Commuttee held on 17th April 2001 the Commttee pas‘sed 

two Condolence resolutions on the sad demse of vetern learder, Chaudnary Devi Lal and 

on the sad demuse of revered mother of the Hon'ble Speaker 

The Commuttee पा 1ts meeting held on 24th Apnil 2001 selected the followmg 

Departments/Autonomous Bodies for examination during the year 2001 2002 — 

1 Labour Department 

2. Industnies Department 

3 Haryana Tourism Corporation Limited 

4 Haryana State Pollution Control Board 

5 Haryana Backward Classes and Economucally Weaker Section Kalyan Nigam 

Limuted. 

Panchayat Depariment 

Imgation Department 

& Forest Department 

~
 

2
 

LABOUR DEPARTMENT 

The Commuttee constituted for the year 2001 2002 agam selected the Labour 

Department which was 8150 selected duning the year 2000 2001 The Haryana Vidhan 

Sabha Secretariat vide letted dated 4th May 2001 asked the Financial Commussioner & 

__ Secretary to Government Haryana, Labour Department for supplying a staternent showing 

the reservation/representation of Scheduled Castes, Scheduled Tribes and Backward 

Classes m tne Lavour Deparanent for e year 2000 2001 wnhina fortnugh. ता Jie ~cacbed 

proforma 85 the mformation from 1997 98 to 1999 2000 was already available with Haryana 

Vidhan Sabha Secretanat The Government supphed the required information, which was 

received गा this Secretariat on 19th June 2001 However the Government did not supply 

the mmformation about the action taken agamst the officials who delayed information in फिट 

year 2000 2001 85 observed by the Commuttee m1ts 25th report 

INDUSTRIES DEPARTMENT 

The Commuttee constituted for the year 2001 2002 selected the Industries 

Department this year too The Haryana Vidhan Sabha Secretanat sent a letter on
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4th May 2001 to Governermnt for supplying the information for the year 2000 01 regarding 
the reservation of Scheduled Castes Scheduled Tnibes and Backward Classes m the said 

department within a fortught 85 फिट information from 1997-98 to 1999 2000 was already 
available with Haryapa Vidhan Sabha Secretariat The Secretanat sent remmders Thus 

the Government supphed the requred information which was received पा this Secretanat 
on 22nd November 2001 after about stx months However the Government did not supply 
the informanon avout the acuon taken agamst the officers/officals responsible for delaying 

the ,.ppl, of ke .nformationas 09०८ ed b,y पड Commacc.n 525 - Repo— In पट year 

2000 01 the Government did not supply the mformation within the prescnibed time and the 
Commmuttee observed that during the last mree yea-s every time the Government (002 

abou. s1x months mstead of a fortmght for supplying the i1denctical mformation 

The Commuttee, therefore, observed that such exercise on the part of the concerned 

officers/offic1als shows therr indifferent attitude towards the Comrmuttee and also therr 

callousness The Commuttee decided that strict action against the errmg officrals may be 

mhated/completed within three months under intimation to the Commuttee as observed 
पा 1ts 25th Report 3150 

THE HARYANA TOURISM CORPORATION LIMITED 

The Commmuttee constituted for the year 2001 02 agam selected the Haryana Tousism 

Corporatior Limited for examimng the reservation/representation of Scheduled Castes 
Scheduled Tribes and Backward Classes 1n the said Corporation The Government was 

requested by the Haryana Vidhan Sabha Secretanat vide letter dated 4th May, 2001 for 

supplyng the mmformation for the year 2000 01 within a fortnight as the mformation from 

1997 98 to 1999 2000 was already available with this Secretariat. The required information 
was supplied by the Government after 1ssuing remmders by this Secretaniat which was 

received on 17th September 2001 However the Government did not supply the information 
regarding the action taken about the officers/officials who were at fault for obstructing 

the Commuttee पा फिट performance of their parliamentary duties as observed by the 
Commuitee 1n 1ts 25th Report Thus the Commuttee decided that the Government may be 
asked to complete the action 1n पड regard and mnform the Commuttee wathin a period of 

three months 

HARYANA STATE POLLUTION CONTROL BOARD 

The Conmmuttee for फिट year 2001 2002 agam selected the Haryana Pollution Control 
Board for examinmg the reservation/representation of Scheduled Castes Scheduled Tnbes 
and Backward Classes 1n the said Board The Haryana Vidhan Sabha Secretanat sent a 

letter on 4th May 2001 to फिट Government for supplying फिट mformation for the year 

2000 01 within a fortmght as the mformation from 1997 98 to 1999 2000 was already available 
with this Secretariat The Commuttee because of shortage of tiume at 1is disposal zlthough 

scrutinized the mformation supplied by the Government, yet could not orally exammne the 

representatives एव the Government 

HARYANA BACKWARD CLASSES AND ECONOMICALLY 
WEAKER SECTION KALYAN NIGAM 

This Nigam was selected by the Commuuee for the examnation of reservation/ 

representation of Scheduled Castes Scheduled Tribes and Backward Classes this year 

a
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too Accordingly the Haryana Vidhan Sabha Secretaniat sent 8 letter on 4th May 2001 to 
the Government for supplying the mformatton for फिट year 2000 01 within a fortmght as 
the information from 1997 98 to 1999 2000 was already available with the Haryana Vidhan 
Sabha Secretartat The Government supplied the required mformation vide letter dated 
3rd July 2001 The Commuttee could not proceed with the examination of reservation/ 
representation of Scheduled Castes Scheduled Trnbes and Backward Classes m the said 
Nigam because of shortage of घाट? at its disposal 

PANCHAYAT DEPARIMEN | 

The F.nancial Comrmussioner & Secretary to Go vemment, Haryana Development 
& Panchayat Department was requested by फिट Haryana Vidhan Sabha vide letter dated 
4th May 2001 for supplymg फिट statement showing the reservation/representation of 
Scheduled Castes Scheduled Tribes «..d Backward Classes m the said Department for the 
year 2000 01 85 the information pertamnmg to the years 1997 98 to 1999 2000 was already 
available with this Secretaniat The Commuttee could not orally examne the representative 
of the Government because of shortage of time at the diposal of फिट Commuitee 

IRRIGATION DEPARTMENT 

The Commuttee constituted for the year 2001 2002 selected the Irngation Department 
The Haryana Vidhan Sabha Secretanat vide letted dated 2nd May 2001 requested the 
Commmussioner and Secretary to Government Haryana Imgation department, for supplying 
a statement showing the reservation/representation of Scheduled Castes, Scheduled Tnibes 
and Backward Classes गा the Irngation Department from 1998 99 to 2000 01 as 1t stood on 
31st March, 2001 within a fortmght The Engimneer-in Chief Irngation Department, Haryana, 
supplied the required material vide letter dated 25th June 2001 directly to the 
Haryana Vidhan Sabha Secretaniat The Commuttee observed that the Engineer m Chief 
Irmgation Department may be asked to send the matenal through the Government because 
the Government 15 accountable to फिट Commuttee Thus the Government supplied the 
Tequired information, which was recetved पा this Secretarat on 22nd November 2001 The 
Commuttee could neither scrutimze the material nor orally examine the department 
Tepresentatives as the Commuttee remained busy with the examination of other 
departments/autonomous bodies 

FOREST DEPARTMENT 

The Commuttee selected the Forest Department for examination of reservation/ 
representation of Scheduled Castes Scheduled Tribes and Backward Classes and the 
Government was requested by the Haryana Vidhan Sabha Secretanat vide letted dated Ist 
May 2001 for supplymng फिट required mformation withm a fortmght m the shape of 
statement The required mformation was not supplied by फिट Government within the 
stisalatea penod w Heyan. Vichan Saona Sccretana. m spree of renunaers ए0 the 
Government The Government suppliea the information which was recetved पा this 
Secretanat on 30th October 2001 Since the Comuuttee remamed busv with the examimation 
of other departments/autonomous bodies 1t could neither scrutinize the matertal nor could 
orally examune the Government representatives The Commuttee, however, took a serious 
view of the inordinate delay on the part of the Government and decided that Government 
may proceed for taking actior agamnst the erring officersiofficial under ntimation to the 
Commuttee within a period of three months
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IMPLEMENTATION OF RECOMMENDATIONS/OBSERVATIONS 25 

CONTAINED IN THE 25TH REPORT 

The Commuttee scrutimsed the rephes submitted by the Government and the achion 

taken on the recommendations/observations of the Committee as contained m एड 

Oth, 11th 13th, 14th 15th 16th, 17th, 19th, 23rd and 25th reports The Commnuttee noticed 

hat पाए cases vhere the replies were not recerved from the Governmer* and information 

was not expedited by the Government the Government was reminded by the 

Haryana Vidhan Sabha Secretarat The Commuttee also orally exarmned the representatives 

of the Government/concerned Department/Autonomous Bodies for not expediting the 

required mformation with regard to the action taken on the recommendations of the 

Committee 

The recommendations/observations whicn दाद stull outstanding are shown on फिट 

followimg pages alongwith further observations of the Commuttee for rmplementation 

Y
]
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Procedure for deahng with the implemeatation of the recommendations/ 
observations of the Commutiee on फिट Welfare of Scheduled Castes and Scheduled 
Tribes 

@ 

®) 

© 

@ 

{e) 

® 

® 

®) 

After a Report 1s presented to the Haryana Vidhan Sabha, coptes thereof will 
be forwarded by the Secretary Haryana Vidhan Sabha directly to the 
Adminstrative Secretanes with the subject matter of the Report 

The Admmstrative Secretaries concerned wath the subject matter of the 
Report will consider the recommendation of the Commuttee on the Welfare of 
Scheduled Castes and Scheduled Trbes a copy of the letter being endorsed 
to the Head of Department concerned simultaneously General 
recommendation wall be dealt within the Welfare of Scheduled Castes and 
Backward Classes Department 

The Heaas of Department concerned shali furmsh their comments on the 
recommendations of the Commttee on the Welfare of Scheduled Castes and 
Scheduled Tribes to the Administrative Secretary concerned on recetpt of 
the Report of the Commuttee 

The Adrmmistrative Department concerned wall then take immediate steps 
for the implementation of the recommendations of the Commutice concerning 
1t It will take the case to the Mimster Incharge ए the Department of the 
Council of Minusters as the case may be 

The ¢ase 1n which the Admmistrative Department does not agree with the 
recommendations of the Commuitee will be forwarded to the Secretary Haryana 
Vidhan Sabha wath detailed reasons for comments Then Secretary Haryana 
Vidhan Sabha will forward these comments to the Department of Welfare of 
Scheduled Castes and Backward Classes to examme cases and offer their 
comments 

The Admmmstrattve Department will then take immedhate steps for arnving at 
adeciston छा such cases to the Minister Incharge of the Department or to the 
Council of Minusters 1f recessary for incorporating पा the Memorandum for 
the Council the view of the Department of Welfare of Scheduled Castes and 
Backward C'asacs 

After a decision has been taken at the appropnate level the same will be 
communicated to the Secretary Haryana Vidhan Sabha by the Administrative 
Department with a copy to the Commusstoner and Secretary to Govt. Haryana, 
Welfare of Scheduled Castes and Backward Classes Department 

Cases involving disciplinary action and financtal and other uregularities 
should be placed before the Mimster concerned or the Council of Ministers 
as the case may एड even though the recommendation of the Commuttee on 
the Welfare of Scheduled Castes and Scheduled Tribes 1s proposed to be 
accepted. The cases mvolving financial irregulanties will mvanably फिट 
decided पा consultation with the Frnancial Department
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@ The Secretary Haryana Vidhan Sabha will prepare statement showing the 

action taken on the Report of the Commuitee and place 1t before the 

Commuttee Further comments of the Commmuttee, 1f any wall be commumucated 

to the Admumstrative Secretanes 10 the Government of Haryana for 

necessary actton 

The Vidhan Sabha Secretaniat wall marmtaim a 15 of outstanding recommendations 

of Commuttee on फिट Welfare of Scheduled Castes and Scheduled Tribes and penodically 

remind the Department concerned A half yearly report ending on 36th June and 31st 

December will be furnished by the 15th July and 15th January to the Director Welfare of 

Scheduted Castes and Backward Classes Department by the Heaos of Departments/ 

Admimstrative Secretaries about the implementation of the recommendation of the 

Commuttec Every effort should be made by the Admimstrative Secretancs/Head of 

Department to expedite the action on the recommendations/observations of the Commuttec 

and this work should be treated as a general rule on Top Priornity bass 
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